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Present : Hm'ble IMr,D.Purkayasthay Judicial Menber.
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For the applicant' ¢ M.B.Mkherj ges counsel.

For the respondentss Mr.P.K.Aroras counssl.

GRDER

D.,Purkayasthas J, M, -

Heard 1d, cuunsol f or both the partles on this contempt
petition, |

. 2e The alleged contemners have filed a reply in f.his cise

where thgy have stated that the dir,ecticn‘s' of this Tribunal

passed in the 0.A, has been conmplied with and- nothing is pending

fraoam the side of the respondents.

3. Ld.counsel for the applicents [It.B.Mukherjees has draun

our attenticn to th_e ordegr dated ‘2.1.1997'passed in G,R,1184 of
1996» where it has been ordered that yithin @ period of 4 months
from the date of communication of the order» the respandent-

railyay shall finalise the mattegr regarding alleged discrepancy’

in the stock verification for the years concerneds as mentioned

in an.nexures 'D' and ' I' to the applicatlon and thareafter they
shall dishurse the rotiremunt benerits to the applzcant.o as pear
rules.

de in vieuy of the availa‘ble circumstancess we feel it yould be
appropriate tolgive liberty to .the applic'ant to approach this

Tribunal afresh by filing an originsl applications if any grievance
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still remaine after compliance of the orders as statad by the

alleged contemers. It is ordered accordingly.
5. This contemt patition is disposed of with the above

observation, No order is mads as to costs.
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(G. S, Maingi) (D.Purkayastha)
Admin istrative Member Judicial femer
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